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IN THE HON'BLE HIGH COURT QF JUDICA‘I‘URE AT ALLAHABAD
{ LUCKNOW BENCH ) s LUCKNOW :
WRIT PETITION NO. OF 1982 / p\{

A

ees  oeo PETITIONER,

SURYA NATH CHOWDHARI

VERSUS
UNION COF INDIA AND OTHERS eee OPPOSITE PARTIES,
HWIR
s INDE X s
\ SL.NO .3 DESCRIPTION OF PAPERS | PAGE NUMEERS
: Writ Petition under Article 226 of 1 = 9
Constitution of India,
2s AFFIDAVIT seo soe 10 - 11
Be ANNEXURE NO. 1 soe 12 - 13
| (Impugned order dated 28.1.82)
l&. ANNEXURE Noo 2 'K} s 0 1"‘ - 15

(Order dated 10.4.75 passed by
Asstt. Engineer)

54 ANNEXURE NO. 3 s4e . 16 - 17
(Petitioner's Appointment order
dated 19,11.77)

6. ANNEXUR.E NO. Ll' *se oo e 18 - 25
(Circular letter dated 1.3. 66 6)

/
\sg§?9§§§g%fg}

LUCKNOW ¢ ‘ ( R.C. SAXENA )
ADVOCATE,
DATBD:z FEBRUARY x s 1082, COUNSEL FOR PETITIONE

s
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAFABAD
( LUCKNOW BENCH ) : LUCKNOW
WRIT PETITION NO. OF 1982 X,

g
L// & C

.

Surya Nath Chowdhari, aged about 30 years,
son of Sri Raghu Raj Chowdhari, resident of
Quarter No, T/36, Railway Coloney, Mailani,

District Lakhimpur Kheri.
=== PETITIONER,

VERSUS

1. The Union of India ghrough the General
Manager, North Eastern Ralilway, Gorakhpur,.

2. Divishbonal Railway Manager, North Eastern
Railway, Izetnagar.

3., Chief Tele-communication Inspector, North¢y¥

Eastern Railway, Izetnagar,
--= OPPOSITE PARTIES,

- - =

WRIT PETITION UNDER ARTICLE 226 OF CONSTITUTION OF INDIA

The petitioner nemed above most respectfully

submits as underj-

1. That the present Writ Petition is directed
against the order dated 28.1.1982, passed by the Opposite
Party No. 2 reverting the petitioner from the post of
Line Attendant, Grade %.210-290 to the post of Khalasi
Grade Rs¢196-232, A true copy of the impugned order dated
2841.1982 passed by the opposite party No., 2 is filed

herewith as Annexure No, 1 to this writ petition,
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2 That the petitioner on 18.2.1975 was initially
appointed as Line Attendant on Casual Labour rates but
t after having continuously worked for a period of &4 2%
months against the permanent post of Line Attendant
his status was changed and he was f;mporarily appointed
We€ofes 184641975 against the said permanent post of
Line Attendant in the grade of £.210.290, A true copy
of order dated 10.4.75 passed by the Assistant Engineer

oy is filed herewith as Annexure No, 2, to this writ

petition.

s e That the petitioner since the date of his
el appointment as Line Attendant has heen working honestly
and deligently without any complaint against his work
and conduct and his service record has althrough been

unblamished,

4, That in persuance of Annexure No, 2 while the

petitioner was given the status of a temporary Railway
h Servant in 1975 his pay was fixed Rs.210/- per month in
= the grade of Kk.210=290 and since then he has been
regularly getting his all yearly increments in the
said grade.

S5e That in the year 1976 several persons holding
th~e post of Khalasi (Grade R.196-232) and Line
Attenddnt (Grade Rs.210-290) having acquired/given
temporary status in ﬁailway service were asked to appear
before the ScreeningJCommittee constituted for the
Q$1;(;\gv// purpose of conducting the suitability test in order to
’ select them for their regular appointme nts on the posts

in question,

6. That the petitioner duly appeared in the

X.L\ .;\'(cq\ N\, (P)

ey aforesaid Screening/Suitability Test and was found fit

7
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for his regular appointment., The medical examination
of the petitioner was also conducted and being declared
fit, he was appointed as Line Attendant in the regular
manner. A true copy of the appointment order dated @%5
1941141977 passed on behalf of Divisional Sdperintendent
(Personnel) now known as Divisional Railway Manager (P)

is filed herewith as Annexure No, 3 to thie writ petitior

Te That after the appointment of the petitioner
on the post of Line Attendant Grade R.210-290 w.e.f.
104941976 in persuance of Annexure No, 3, the opposite
parties called the eligible persons to appear in the
Trade Test so that they could be promoted and appointed
against the posts of Line Attendants in the regular
manner. The opposite parties conducted atleast 3 times
the Trade Tests on different dates but did not call the
petitioner to eppear in these Trade Tests as his
suitability for the post of Line Attendant was already
adjudged in the year 1976 and having been found fit he
was appointed to the said post in the regular manner
vide Annexure No, 3 to this writ petition.

8e That the oppesite parties scheduled to hold a
Trade Test on 18.10,1981 for the purpose of selecting
suitable persons for their promotion from the post of
Khalasi, Grade Rse196=-232 to the post of Line Attendant,
Grade Bs+2104290.

9. That the petitioner was neither given any
prior intimation regarding the scheduled date of

holding the Trade Test on 18.,10,1981 by the opposite
parties nor he himself had any knowledge about the same.
While the petitigner was on his duty he was simply asked
by opposite party No, 3 to sign a Memo in the evening

0f 17.10,1981 intimating him that he has to appear in



the Trade Test for the post of Line Attendant on
18.10.,1981, &
N\
10. That as the petitioner had no prior notice/
intimatidn that he had to appear in the Trade Test and
that too without any epportunity for preperation, he
shown his inability to appear in the said Trade Test.
The petitioner also pointed out to the opposite party
o1 No., 3 that the petitioner has already been holding the
post of Line Attendant in the regular manner since
10.9.76 in pursuance of Annexure No, 3 and he should
not have been required to appear further in any test
whatsoever for the same post for which he was already

found suitable.

1. That the opposite party No, 3 did not listen
to the petitioner and compelled him to give in writing
that he does not want to appear in the Trade Test for

any reason whatsoever scheduled to be held on 18.10,1981,

Y 12, That the petitioner having been left with
no option under the circumstances stated hereinbefore
expressed his inability for appearing in the Trade Test
and given in writing to the opposite party No. 3 that
he is unable to appear in the trade Test scheduled to be

h&l.(i on 18010;1 981 ®

13s That thereafter the opposite party Nec. 2
passed the impugned order dated 28.1.1982 reverting
> the petitioner from the post of Line Attendan$ to the

’x,////\
Yo
Y -V

\“ post of Khalasi, a true copy of which already forms

part as Annexure No, 1 to this writ petition,

- v \ 14 Th-a t the Chi(‘.‘.f Per Q > ’ r, Go
arh % \ ¢ < I S n_nel Ofii Ce 4 Q kh 1r
& ;\ ‘_,,\ = \\‘L "\NE:\R .‘\/!‘_2 T ] U rau-{. hpL(I

vide his circular letter No. E/IV/281/) dated 1

v3e1966
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Eastern Rai ilway is filed herewith

as Annexurs No, 4
to thig writ betition,

15, That g Perusual of instruct;

Annexure No, 4 clearly reveal Specifically in para 7
of the said indtructions that ap employee sh

given atleast g fortnight's notice fOF the Trade Test

Do That para 15 of the aforesaid instructicns
further provides that in Case a person has failed in a
particular Trade Test he will be eligible tc agpxa
re-appear for further Trage Test at an interval of not
less than 6 months. The maximum numbers of chances
which are to be given to the person concerned for

passing the Trade Test ar four,

17 That the instructkons contained in Alnexure

e of eith
Nos 4 no where ppovide that the consequence of either

r

non-appearance of the peérson concerned in the Trade
Test or his failure in the Test would disentitle him
to hold the > post for which he is being Trade Tested or
he will be reverted to a post to which he was not even

initially appointed,

18, That the impugned order contained in Annexure

No. 1 is a penal order and visitg the petitioner with

the civil consequences and coyld not have been pPassed

SO arbi ltrarily without giving the Petitioner

opportunity of having hig 5ay in the matter before the

L)

any




order in question was passed by kim,.

19, That the effect of the impugned order

contained in Annexure Nos 1 is that the petitioner

v would loose the post of Line Attendant grade R.210-290
besidds loosing his seniority of the said post and
would be put to work on the post of Khalasi grade
Rse196=-232 on which post he was not even initially
appointed causing him the pecuniary loss of money in

A

respect of his salary.

Y 20, $hat the opposdite party No, 2 further failed
» to take into account thé instructions contained in
Annexure Noe. 4 specifically mentioned in para 7 and 16
that an employee should be given atleast a fortnight
prior notice for the purpose of appearing in the Trade
Test and further even to a person who fails in the
Trade Test is to be given atleast 3 chances more to
qualify the Trade Test. In the instant case the petitione
» er was neither given the prior intimation of 15 days
-~ for appearing in the Trade Test nor he had actually
failed in the Test in question,

21, That the opposite party No, 2 acted absolutely

in the arbitrary manner in reverting the petitidner from

the post of Line Attendant to the post of Khalasi withou

considering the fact that the petitioner was already

appointed to the post of Line Attendant in the regular

manner in persuance of Annexure No, 3 after adjudging
i///fgb//— him fit and suitable for the said post and he could not

1Y have been legally again required to appear in the Trade

Test scheduled to be held on 18,10.81.

N n 224 That the impugned reversion of the petitioner

2T T g
TN -3y g | from the post of Line Attendant to the post of Khalasi

..I.I...........l..lllIIIIIIIIIIIIII-.---:::________‘ |
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X
under the circumstances of the case zmaunts to removal

-7-

that too without any epportunity and the same is not

v only against the principles of Natural Justice but is
also in congrovention of the provisions of Article 311
of the Constitutiog of India.

23 That the petitioner having about 7 years

experience of t{g unblamished service does not fear in
‘S appearing in eny Trade Test and is still ready for

the same provided the same is considered necessary and

he is given the requisite notice of atleast 15 days

before holding the said Test,

V 2b, That the petitioner is still holding the post
| of Line. Atgendant at Mailani in District Lakhimpur Kheri

and the impugned order dated 28.1.82 contained in

Annexure No, 1 has not been given effect to as yet, In
a

‘\‘v—“ — = I \
?:{1&'\VZI“§%T‘*?I\ case the operation of the impugned order is not stayed

the petitioner will suffer an irreparable loss which

cannot be compensated in terms of money.

25 That the petitioner feeling aggrieved and
having been left with no other alternative afficacious
remedy begs to prefer the present writ petition on the

following amongst the other:

: G ROUNDS. :
(i) Because the impugned order contained in
Annexure No, 1 reverting the petitioner from the post
of Line Attendant grade Bs.210#290 to the post of
Khalasi grade k.196-232 is a panel order and the same

WX
S

could not have been passed by the opposite party No. 2
without giving any opportunity of having his say in the

matter before passing the said order-




B e

(31) Because the impugned order contained in ﬁ%f
Annexure No, 1 under the circumstances of the case
amounts te removal of the petitioner from the post of
Line Attendant within the meaning of Article 311 of
the Constitution of India and the same could not have

been done so arbitrarily.

(1ii) Because the opposite party No. 2 acted

illegally in reverting the petitioner from the post of
Line Attendant to the post of Khalasi on which post the
petitioner was never appointed nor did he ever work on

the said post.

(iv) Because the opposite party No, 2 totally
ignored tc consider that the petitioner had already
been found fit for his regular appointment on the post
of Line Attendan$ afger successfully qualifying the
Screening/Test for the post in question and was also
declared medically fit as is evident from Annexure No.3
and he could not have been again required to appear in
the Trade Test for the said post.

(v) Because the opposite party No. 2 further
ignored to take into account the provisions of circular
letter dated 1.3.66 {Annexure No. 4) specifically
mentioned in para 7 and 16 of the said instructions
according to which a person who even fails in the

Trade Test ge¥s 3 chances more to qualify the same.:

(vi) Because the petitioner was not given the
requisite notice of 15 days for appearing in the Trade
Test scheduled to be held on 18,10,81 and his refusal
to appear in the Trade Test was justified and could

not have been considered a valid reason for his

reversione
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
( RUCKNOW BENCH ) : LUCKNOW
Writ Petition No, of 1982 ﬁ%¥

I
{/ 71982
!, AFFiDAVIT
g =9
g\ 92
%\ 4 HIGH COURT
b\ ALLAHABAD'
L A

Surga Nath Chowdhari -== Petitioner,
Versus

Union of India and others ~-==- Opposite Parties.

AFFIDAVIT

I, Surya Nath Chowdhari, aged about 30 years,
son of Sri Raghu Raj Chowdhari, Resident of Quarteé No.
T/36, Railway Colhoney, Mailani, District Lakhimpur Kheri,

do hereby solemnly affirm and state on oath as under:-

I That the Deponent is the Petitioner in the
above noted writ petition and is fully cocnversant with

the facts of the case deposed to hereinder,

2 That the contents of paras 1 to 24 of the

writ petition are true to my own knowleege.

B That the Annexure nos. 1 to 4 are the true
copies and the deponent has compared them with their

originals.

LUCKHOW: ) 1-,‘;7’%'”“ ‘:Ef:t:\\ i * L
Dated: Februsry ) , 1982. DEPONENT,
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VERIFICATION
i,
&

T, thé Deponent named above, do hereby
verify thet the contents of paras 1 to 3 of this
Affidavit are true to my own knowledge.

That no part of it is false and nothing

matérial has been concealed, so help me God,

Lucknows 7ﬁq,
““'T\kq*T‘
Dated: February 3 , 1982, DEPONENT .,
I identify the deponent who has 31gned
before me. ) eﬁ ‘A
j?‘lfg;pmf’ll
ADVOCATE,

Solemnly affirmed before me on February , 1982, at

a../pem, by Sri Surya Nath Chowdhari, the deponent,
who is identified by Sri R.C, Saxena, Advocate, High
Court, Allahabad, Lucknow Bench, Lucknow.

I have satisfied myself by examining the deponent that
he understands the ccntents of this Affidavit which
have been read out to him and explained by me.

Mgl ehamdg \y
{ Qath € SRS

| S l/ yi ¥ |

L S




¥ & &z I&lel a1 & gwE @o#0(21029) § Q= @ &9

};/2/

4
‘ \
F G 8 @€ A 9o gRaT ¥ warem &)

(TP 39) : TS
Fre dgT Ho aT/ 1982

¥
a
gd T/ Ao —
g
FHaq MG AT W ATH oo Ao
AFIT ol
e ARy

Ffefra 9oy, oeraafa v A 413w oaewe 8 Ay
M J foe o) foe o1 -
(1) A YT TS5 @0H0(210-290) FRFla & WA 3 o
HAT 0T godoiHomIEg & P HET wyaFIrta fear arar @)

(2) A ayal [T §ar], TRt & @odo(2105290) & Og

g0 | & wE rie Ard far orar 2

(3) 0N oo e oy, ot @ oo & 3o &e o gwiel
% & Era @odo(210-290) & urafg gT wwigaT & A @i
FoAT0 @ W€ QT faar arer <

(4) 0N A NI a5y oo /AT Gt Aodo F e e I
IS W & gwara aodo0210.290) F gd=ra w8 Pofa ) ardy
2 T TN A gdmr ad @odo Aard wwrs g & gy 2

(5) A Fiteal YEIS FoF0(210-290) ToaaT1T @ A9 34
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD.

( LUCKNOW BENCE ) : LUCKNOW & 2;
W. PETITION NO,. OF 1982
Surya Nath Chowdhari +ees Petitioner.
Versus
Union of India and others. +ee Opp.Parties.

ANNEXURE NO, 2

NORTH EASTERN RAILWAY

OFFICE ORDER

On completion of 4 months continuous service
as casual labour and working against the permanent posts
of Line attendents in grade 210-290 under CTCI (ACSR) IZN
the following Casual labour are temporarily engaged as
substitute Line attendants in grade 210-290 from the
dates shown against each.

This is purely a local and tentative arrange-
ment and will not confer upon them any cldm for retention
on the post or seniority. They will be replaced by

suitable and trade tested staff without notice.

S.No. Names Station Date of Date from Pay
engage= which
ment as attained
C.L. TV,

Status

1. Shri Devendra IZN 18.2.75 18.6.75 210/~
S/o Munshi Lal

20 Shri Hari Ram Singh " 1802075 1806075 210/"
S/o Bhagwati Singh

3« Shri Sheo Nath PBE 18.2.75 18,6,7 10/=
S/o Ram Shuhit : 10/

b, Shri Vijai Singh  BIV  18.2.75 18.6.75 210/
S/o Chiman Lal
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IN THE HON'BLE HIGH COURT OF JUDLEATURE AT ALLAHABAD.
( LUCKNOW BENGE ) : LUCKNOW : 34

/7/5
WRIT PETITION NO. OF 1982
ourya Nath Chowdhari vee Petitioner.
Versus

Union of India and others. oo Opp. Parties.

ANNEXURE NO. &

NORTH FASTERN RAILWAY

OFFICE OF THE

S.NO. 393 CHIEF PERSONNEL OFFICER
No. F/I1V/281/0 GORAKHPUR,Dated: 1.3.1966.

ALL DISTRICT OFFICERS,
ALL ASSTT. OFFICERS (in independent charge),
NORTH EASTERN RAILWAY

Reg:~ TRADE TEST

The instructions in this ciprcular are based on
the various orders of the Railway Board received from
thie time to time and the decisions of the Trade Test
Panel. This circular is intended to serve as a ready
compondium of rulings on Trade Tests but does not in
anyway supersede the existing rulings and instructions
on the subject, In case of doubt or ambiguity, references

should be made to the original orders.

26 The artisan staff on this Railway are classified
ass-
i) Unskilled
ii) Sami=-skilled
iii) Basic Tradesmen
iv) Skilled
v) Highly skilled Gr. II
vi) Highly skilled Gr. I.

44____________;:----IIllIlIlllllll....ll.llllll.llll.ll.l'
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3 Basic trades are diffefent from semi-gkilled
trades. Basid Tradesmen are considered to be learners and
will be tested for promotion to skilled grades when they
have acquired sufficient skill and knowledge. Basic
tradesmen will be provided only in those trades and

promotion groups where semi-skilled posts as such exist,

4, No man can pass from any of the above grades to
a higher grade without passing the requisite trade test.
There will nopmally be no trade test of Casual Tradesmen.
Only those casual tradesmen will be trade tested who are
likely to be absorbed in the Railway service as skilled
artisans. The trade test of casual tradesmen will be done
only with the express approval of the Head of the Depart-
ment, who must certify that there are no eligible staff
for trade test to that grade.

5 Trade tests will apply to artisan staff as

follows:=-

i) For promotion from unskilled to basic
tradesmen or semi skilled grade.

An unskilled workman is eligible to be trade
tested to the semi-skilled grade or to basic tradesman only
after he has put in three years service as an unskilled

worker in that group.

ii) For cpossing the Efficjepcy Bar ip the semj-
skilled grade.

The trade tests will be coupled with an

examination of service record.

i1i) For promotion from bagic tradesmen or semi-
skilled to skilled grade.

A basic tradesmen/semi-gskilled wopkman is
eligible to trade tested only after he has put in two

years service in the basic/semi-skilled grade.

iv) For crossing the Efficiencv Bar in the skilled

B
grade.
The trade tests will be coupled with an

examination of service record.

L
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v) For promotion from skilled to highly skilled
Grade II.
The trade test will be conducted as and when

vacancies are likely to arise.

vi) For promotion from highlv skilled Grade II to
highly gkjlled Grade I.

The trade test will be conducted as and when

vacancies are likely to arise.

6. Relaxation of the minimum service conditions
quoted above can be permitted by the Trade Test Panel only
after the Head of the Department certifies that all eligible
men have been tested according to rules and none have
passed the trade test. In the case of unskilled workers, it
is necessary for the man concerning to have put in the
minimum qualifying service in the same group. For example,
if a gangman in transferred to a Wopkshop at his own
request, he will be eligible +0 appear for the semi=-skilled
test in his gpoup only after he has put in the minimum
gualifying services in the workshop.

7 Staff should becalled for trade test strictly in
order of seniority as and when vacancies are likely to
arise. As far as possible only the minimum number of men
in strict order of semiority required for promotion should
be called for trade test so that most of those who pass
the trade test for higher categories do not have to wait
for long for promotion to higher grade and no panel should
be formed. A senior employee who has failed in six months
from the date of the last trade test and if he passes the
trade test he will be promoted in preference to a junior
employee who may have passed the trade test earlier and

may be waiting for promotion.

The employees concerned should be given atleast

a fortnight's notice for the trade test.
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A statement of staff to be trade tested should

be prepared in form 'B' (N.E.=G.346) in triplicate. Two
copies will be forwarded to the Trade Testing Officer
alongwith from 'A' (N.E.-G 342) in duplicate. After the
Trade Testing Officer has conducted the trade test;
form 'A' should be filled in by the officer in duplicate,
This will be there cord of the results of the trade
test., To ensure that the Trade Testing Officer has
adequately scrutinised the record of trade test he
should personally score out items not applicable and
initial the same, This work must not be delegated to
any one else. Forms 'A' & 'B' in duplicate will then
be returned by the Trade Testing officer to the
District Officer. Form 'A' in duplicate and one copy
of form 'B' should then be sent by the District Officer
to the Secretary, Trade Test Panel, Gorakhpur for

approval,

8. Trade Test will be conducted by an Asstt.
Officer of the Technical department. In case of non-
technical departments, a technical officer of the
appropriate department should be nominated to conduct
that trade test. The trade test will be supervised by
a supervisor not below the rank of an Asstt. Foreman
(or equivalent) in grade R.355-425, In case of trade te
to the highly skilled grades, the trade test will be
conducted by a Senior Scale Officer assisted by a
Subopdinate not below the rank of a Foreman (or equi-

valen) in grade Rs.370-475,

9. Trade tests will be conducted for promotion
and for crossing the E.B. as per syllabus for the cate~
gory embodied in the booklet-STANDARD TRADE TESIS. In
respect of those categories for which no syllabus is
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laid down in the Standard Trade Tests book, the Head jag
of Deptt. will prepare a draft syllabus for the trade
tests and send it to the Trade Test Panel for approval.

10. No direct recruitment can be made t0 the semi-
skilled grade. Basic tradesmen will also be selected
after trade test only from the unskilled staff. There will
no,mally be no direct recruitment to the skilled category.
Direct recruitment to the skilled category, however, may
be resorted to if the Head of the Department concerned
certifies that eligible staff are not available for trade
test as skilled artisan and that direct recruitment is
essential in order to carry on the day to day work
satisfactorily. The procedure for making such recruitment

is laid down in G.M's letter No. F/240/8 dt. 29.7.63.

1. The trade Testing Officer should keep the follow-
ing points in mind while filling in the Form 'A':-

a) Column for ticket No. mgst not be left blank.
If no ticket No. has been allotted to the staff concerned,

appropriate remark should be endorsed under the column,

b) The syllabus No, of the test as per the
Standard Trade Test booklet must be quoted under the
column for dode No. The serial No. of the practical test
given to the workman as well as the identification marks
on the work piece must be recorded under the column for
distinguishing number,

¢) The trade test form must be filled in ink
only and all corrections must bear the dated initial of the
Trade Testing Officer.

d) Both forms A & B must be countersigned by
the District Officer concerned before sending the same

to the Trade Test Panel.

12, The practical tests exhibits must be marked with
distinctive identification Nos. and the distinctive No. |
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must be entered in the trade test form. The trade tests
exhibits must be preserved by the Distt. Officer for a
period of six months from the date of the trade test and

must made available to the Trade Test Panel, if called

for,y

13 The results of the trade tests must not be
announced before the approval of the trade Test Panel.
The results of the trade test should be put up on the
notice board for information. One copy of form 'A' duly
approved by the Trade Test Panel will be returned to the
Distt. Officer for placing the same in the Personal Case
of the employee after making suitable entiies in his

service record.

14, The passing of trade test does not necessarily
mean that the employee must be promoted. Promotion will
depend on the existence of vacancies and when it is

desired to fill them up.

15 A perdon who has failed in a particular trade
test for promotion to the next higher grade will be
eligible to reappear for further trade test at an interval

of not less than six months. The maximum number of chances

a person may be granted for passing the trade test for
promotion is four. This limit will not apply for E.B.
Testse. In the event of basic tradesman in the Workshops
not passing the requisite trade test within the
prescribed period the basic tradesman will revert to his
original post in the unskilled grade. The maximum number
of chances that may be given to the basic tradesman is

three. |

|
16. The trade test will momxk consist of (a) Practical
Test and (b) Oral Test. 60 marks are alloted for the

practical test and 40 marks for the oral test. A candidate
securing a minimum of 36 marks out of 60 on practical

and 15 marks out of 40 in the oral test will be deemdd to
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v) To pass orders on the actual Trade Test (géy/
results submitted by the Trade Testing
i
Officer.
f vi) To deal with all disputes or appeals apising

from Trade Test.

CHATRMAN
TRADE TEST PANEL/N.E.RLY,
‘ GORAKHPUR,
) Copy to all personnel Officers, N.E. Railway,
for information.
»
SECRETARY
TRADE TEST PANEL/N.E.RLY,
GORAKHPUR,
TRUE COPY
T 95 U Y
4 LY ~, N
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
( LUCKNOW BENCH ) : LUCKNOW s
C.M. Application Nos || 77 (W} of 1982

In-fes Sf
Writ Petition No. of 1982 o
2 |
B R e i
T e A <
7 ; . 5;_‘%%&;:; Y k.= L |
e = N~ =
< =
Surya Nath Chowdhari ,# === Petitioner.
Versus ?h
Union of India through the General Mzhsger, ' ;\
North Eastern Railway, Gorakhpur., (/§7%«/
<
\ d/
Divisional Railway Manager, N.E. Railway, k
Izetnagar, I?;:
Chief Telecommunication Inspector, N.E. Kf?v
Railway, Izetnagar. -- Opposite Parties.

- l"

APPLICATION FOR STAY

That for the detailed facts and the reasons
given in the Writ Petition supported by an Affidavit,
it is most respectfully prayed that the operaticn of
the impugned order contained in Annexure No, 1 so for |

as it relates to the reversion of the petitioner from

the post of Line Attendant to the post of Khalasi, may
be stayed during the pendency of this Writ Petition
and an ad-interim order to the same effect may also

passed in favour of the petitioner,

< \\A\, v
Lucknow \fo\’

( RiCs £
Dated: Febryary 7 , 1982, Advo

COUNSEL FOR
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IN THE HON'BLE I-iIGH COURT OF JUDICATURE AT ALLAHABAD,
SITTING AT LUCKNOW.

CeM. AN, NO. W) OF 1982

i , ,
(3 WRIT PETITION NO. 539 OF 1982 ‘
i

P o A
S f’liﬂﬁééi H.S.l.. Srivastava, son of Late

— 1 Shri B.L. Srivastava, aged about 57
'ﬂ)%ikars, r/o Railway Colony, Izatnagar .. Applicant

Surya Nath Chowdhary eecssesce Petitioner
‘//
VERSUS @/

The Union of India & Others +ee Oppe Parties,

APPLICATION FOR VACATION OF STAY ORDER
DATED 3.2.1982

The abovenamed applicant most respectfully

begs to state as under:-

That for the detalled facts and reasons

disclosed in the accompanying Counter Affidavit
it is respectfully prayed that the stay order dated
3.21982 granted in the above noted Writ Petition

may kindly be vacated in the interest of justice.

WHEREFORE it is xzegu&sk most respectfully prayed
that the stay order dated 3.2.1982 be vacated in

the interest of justice.

4 /@’“7i47i7//

LUCKNOW DATED: COUNZELFOR OPP. PARTIES,
JULYy 27, 1982,
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IN THE HON'BLB##IGH COURT OF JUDICATURE% ALLAHAR
SITTING AT LUCKNOW

i

COUNTER AFFIDAVIT

IN RE:
f<;:%\
/S~ ~ ., WRIT PETITION NO. 539 OF 1 9 8 2
(/& (19885 3 2\ /
i 4 e \ ,’4 \ // ' .
| © ( AFFIDAVIT. ) T A
| +1( 2 1 {QT ),”_ 0l
| "C( HIGH COURT fa) g |/
\ REABADTT )
G:;\Al}- )3)
,_\ C:\\, ‘/,/.\\ ]
(/R\F’\/A\ \ \/ / ¢
LAY M

AN
LN N

5

Surya Nath Chowdhary seesses Petitioner

VERSUS

Union of India & Others ...e.. Oppe. Parties.

COUNTER AFFIDAVIT ON BEHALF OF OPPOSITE
PARTIES

I, HeS.L, Srivastava, son of late shri B.L.
Srivastava aged about 57 years, resident of
Q 1 »’LL\ A )1

Railway Colony, Izatnagar do hereby solemnly

affirm an& state as under:

1, That the deponen t is working as Assistant
Personnel Officer, N.E, Railway, Izatnagar has
read the contents of the above noted Writ Petition
and he is fully conversant with the facts of the

case.

2. That in reply to para 1 of the Writ
Petition it is stated that the petitioner has

been reverted from the post of Line “ttendant in

."/,—

(LfL\‘" eeoe
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the scale of Rs.210-290 to the post of Khalasi

in therscale of Rs.196~232 as contained in the
Office Order, Annexure-l to the Writ Petition

as he was posted as Line Attendant temporarily

on local and tentative arrangement and was g%
liable tobe replaced by suitable and trade |
teste§ staff and the petititoner was replaced

by the suitable and trade tested staff item 4

of the Annexure-l to the Writ Petition. The
petitioner had been called for the trade test

for the post of Line Attendant notified on
17.9.1981, but the petitioner did not appear

in the said trade test and gave his unwillingness
to appear in the trade test. A copy of the
notification notifying the name of the petitioner
for trade test for the post of Line Attendant
(Rs.210-290) and the umwillingness to appear

in the test given by the petitioner is attached
with the Counter Affidavit and are marked as

ANNEXURE=AL Annexure=Al and Annexure-A2 respectively.
ANNEXURE=A2

3. That in reply to para 2 of the Writ Petition
it is stated that the petitioner was engaged as

a Casugl Labour on daily rate with effect from

N

%
0(7\7\3
e 184241975 and on completion of four months
continuous service as Casual Labour, he was
allowed temporary status of Khalasi in the scale
A
o st
WS
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of Rss 196-232 and was engaged to work as

Y

)

substitute Line Attendant in the grade of Rs.
210=290 with effect from 18.6.75, the date when
he completed four months continuous service and
attained the status of a temporary Railway 2ﬁ
servant. His holding the post of Line Atten-
dant was on temporary and on ad hoc basis
without conferring upon him right for continuing
in the post of Line Attendant. <‘he petitioner
was liable to be replaced by suitable and trade
tested staff without notice. Since the
petitioner was engaged as Casual Labour, he

was screened for regular appointment for the
post of Khalasi (Rs.196-232) and on having been
approved for appointment as Khalasi (Rs.196-232)
he was given regular appointment as a Khalasi

in the scale of Rs.196=232 under D.RJM,(M)/IZN*s
O ffice Order No. B/22%/1/Sig/VIII dated 19.11.77
which is Annexure-3 to the Writ “etition. The
Petitioner was not engaged as Line Attendant
(Rs.210-290) on permanent basis and against
permanent vacancy. <The statements contrary to it

are denied,

4, That in reply to the contents of paras 3
and 4 of the Writ Petition it is stated that the
petitioner was initially engaged to work as

Casua; Labour and posted to work as substitute

.
LY,
_,,,\;;,-A W




Line Attendant on completion of four months
continuous service on ad hoc and local and
tentative arrangement without conferring

any right to claim retention on the post of
Line Attandant and that the petitioner was W
liable to be replaced by suitable and trade
tested staffas is evident from Annexure=2 to
the Writ Petition. The petitioner was allowed
the pay and increments for the post of Line
Attendant till he worked in that post prior
tohis repl,cemept by the approved, suitable

and trade tested staff.

5e That in reply to the contents of paras
5 and 6 of the Writ Petition it is stated that
screening test of Casual Labours who had
completed 4 months continuous service was held
in 1976 to make regular appointment in class IV
post like Khalasi in the scale of Rs.196=232 in
which the petitioner alsoc appeared and was app-
roved for regul-r appointment as Khalasi in
stale of Rs.196=232 as would be evident from the
contents of Annexure-3 to the Writ Petition

‘ R as
against serial number 4 It is denied that any
test was held in 1976 for appointment as Substi-

tute Line Attendant in scale of Rs. 210+290 and

also that the petitioner was approved ard

Lo

selected for the post of Line Attendant. His




7 \
posting as substitute Line Attand;;l was
pureiy local and tentative and subject to
replacement by suitable and trade tested staff.

The statements contrary to it are denied,

%

Ga That the contents of paras 7 and 8 of

the Writ Petition are denied being incorrect
and misleadinges No trade test was held in

1976 or thereafter till 198lfor forming panel
of suitable staff for the post of Line Attendant
in scale Rs.210-290, The trade test for
selecting the staff for the post of Line Atten-
dant in scale of Rs«210-290 was held in 1981
calling the candidates including the petitioner
in order of their seniority in scale of
Rse196-232, to appear in the test on different

dates as indicated in the three noétifications

dated 19.,5.,1981, 23,6,1981 and 17,9,1981, It

is denied that three*paé&tests were held.

There was only one test which was held on
different dates in the continued process and only
one panel was drawn and published under DeR.M.{(P)/

IZN No.E/781/1/Line Attendant/Sig/8 dated 7.12.81.

The petitioner was called to appear in
the trade test but he did not appear and gave
his unwillingness to appear in the trade test
(Annexure-A2 to the Counter Affidavit) for the
post of Line Attendant in the scale of Rs.210-290

and as such on formation of the panel of suitable

o i 1| T N M
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staff for the post of Line Attendant, the
petitioner who was working as Line At%eniapt on
ad hoc basis was replaced by the suitable staff
in accordance with the conditions mentioned in
Annexure-2 to the Writ Petition, The petitioner
had never appeared in the test for the post &b/
of Line Attendant (Rs.210-290) nor he was ever

'
selected and approved for the post of Line
Attendant., The test referred to by the petiti-
oner held in 1976 was for screening the casual
labour for regqular appointfgnghalasi (Rse196~

232) ana not for the post of Line Attmndant.,

The statements contrary to it are denied.

7. That the contents of paras 9 to 12 of

the Writ getition as stated are denied being.
N incorrect and after thought., The notice for
readiness to appear in the trade test was
notified under No. E/281/1a/1/Sig/8 dated
17.9.1981 (Annexure-al to the Writ Petition)
showing the name of the petitioner and the
intimation for keeping in readiness for the
test was given to the petitioner by the Chief
Tele.Communication Inspector, Izatnagar on

telephone also on 21,9.,1981, Furthermore the

petitioner was served memo by the Chief Tele.

Communication Inspector, Izatnagar in addition

U to telephonic message to appear in the trade

K \ ,‘ TY et 1 tloner
\\ 7 test to be held on 17.10.1981, The petl

4________...-----lllllllllllllllllllIllIIIIIIIIIIIIIIIIIIIII
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acknowledged receipt of the memo by putting
his signature thereon, but he did not appear

in the trade test and instead submitted his

%,

unwillingness on 17,10.,1981 to appear in the w

trade test (Annexure-A2 to the Counter Affidavit)
The letter of unwillingsness does not contain
anything of the fact that the petitioner had no

4

notice or insufficient period of notice or
that the petitioner wanted time for appearing

in the test. Contrary to it, it contains

that the petitioner did not want to appear in

the test. Copy of memo dated 17.10,1981 served

upon the petitioner by the Chief Tele.Communi-

N

cation Inspector, Izatnagar and its xapkgxx&

receipt acknowledged by the petitioner is

attached with this Counter Affidavit and is
marked as Annexure-A3. The petitioner was not
compelled or forced to sign any memo as alleged
by him. The reasons for not appearing in the
test stated by the petitioner in his letter of
unwillingness dated 17.10.1981 (Annexure-A2 to
the Counter Affidavit) were chosen by the
petitioner of his own free will and knowing well
the consequences of the stipulation contained

in the order, Annexure-2 to the writ petition.

The statements contrary to the above submissions

are deniede.
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8e That the contents of paras 13, 14 and 15

of theWrit Petition are admitted.

%

W

% That in reply to the contents of paras

16 and 17 of the Writ Petition it is stated

that circular letter referred by the petitioner
are the guide lines for the Railway Administra-
tioé for holding the test and for formation

of panel in the manner laid @own therein permitt-
ing the staff ®@ who failed in the test to
become eligible for appearing in the test again
after six months, if the test is held and not

that the test will be arranged immediately after

six months for such staffe S0 far no further

“trade test for the post of Line Attendant (Rs.210

290) has been held after the one held in 1981,
The circular also does not contain guide lines

or instructions forafaxmaxian&promotion and
reversion to and from a post. The Rules are
contained in the Codes and Manual*%of the Railway
Administration besides circulars issued by the

competent authority.

10, That the contents of paras 18 and 19 of
the Writ "etition are denied., No notice or

further opportunity was required to be given to

the petitionér in view of the clear stipulation
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Sri Ram Preet a suitable and trade tested staff

£

/ (“nnexure-1 to the Writ Petition) and the W

Oor the post of Line Attendant (Rs. 210-290)

petitioner has been reverted and posted tothe
post of Khalasi (Rs.196-232) for the post he

is approved for regular appointment (Annexure-3
to Fhe Weit Yetition) as his appointment as
Line Attendant was purely under local and
tentative arrangement and he was liable to be

replaced by suitable staff for the post of

Line Attendant,

[
[
=

That in reply to the contents of para 20
of the Writ Petition it is stated that the

petitioner was given proper notice and intimation

for keeping himself in readiness t

o)
%
(e
S,
®
o
B
L
>

the test as already stated in para 8 of the
Counter Affidavit. As regards glving further
chance to appear in the test for the post of

Line Attendant, it is submitted that the petitioner

will be given further opportunity when trade

test for the post of Line Attendant (Rs.210~-290)

i

is held next. S0 far no further test had been

e

1eld and as such the allegations of the petitioner

12, That the contents of paras 21 angd 22 of

{* theWrit Petition are denied be ihg incorrect
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and devoid of any substance. The petitioner's
appointment as Line Attendant (Rs.210-290) was
purely under local and tentative arrangement o
and he was liapble to be replaced by suitable
staff (Annexure-=2 to the Writ Petition) and the
petitioner was never trade tested for the post
of Line Attendant and found suitable, but the
petitioner was tested for the post of Khalasi
(Rse196-232) as would be evident £from Annexure-3
to the Writ Fetition. The ordews of reversion
issued are not arbitrary but are ine accordance
with the Rules and stipulations contained in

Annexure 2 to the Writ Petition. It also does"\t?t

amount to removal as alleged. The petitioner

has not been removed from the service. The

order of reversion issued is an order simplicitor
in accordance with the stipulation contained in
Annexure=2 to the Writ Petition for which no
notice was required to be given. The order of
reversion in the instant case is neither against
the principles of natural justice nor in azzazrs
X&an£g~contravention of the provisions of the
Article 311 of the Constitution of India. The

statements contrary to it are denied,
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facts ap¢ given and on the basis of Rules on

-2 12 S

the subject as stated in details and in view i%&
of the orders of reversion issued he is not

entitled to hold,

15, That the contents of para 25 of the Writ
Petition are not admitted., The petitioner had
alternative remedy by way of representation to

the next higher authority of the Railway Adminis-

tation but he has not submitted any representation
and as such the Writ Petition is pre-mature and

not maintainable.

16, That the grounds taken by the petitioner
are not admitted being not maintainable and
the writ is devoid of merits. The petitioner
is not entitled to the reiief claimed and the
Writ Petition is liable to be dismissed witl

cOstSe

_,,("
R n [ Aan€
l.c.J G (a2

LUCKNOW DATED: DEPONENT ,
JULYy 27, 1982,

VERIFICAT ION

I, the deponent abovenamed do hereby verify
XA
that the contents of paras 1 to ¥6 of this Counter
oAt pentvs 3 loib b opnvteevd> 4
Affidavit are true to my personal knowledge&\except

the legalavemments which are believed to be correct

on the basis of legal advice,

. ¢.) . Lot <™

jc 2"k
LUCKNOW DATED: EPON EN
JULY 27, 1982, DEPONENT .
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I declare that I am satisfied by a
perusal of the papers, record and details

1

me that Rthe

&
®
Q
o)
1)}
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J
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person making this Affidavit and alleging

o~

himself to be deponent is that person.

/ 4 1l
4 4 J

ADVOC

Mt
Lo

\
3
>

Solemnly affirmed before me on,QY/)ﬂpz
. < g
KN &L Drvestaviv
at '/) f() AM/RM by‘/ the deponent who

C:‘ﬂ kéﬁé/y,»dgbb

has been identified by Sri

I havd satisfied myself by examining
the deponent that he understands the
contents of this Affidavit which have

been read over to him and explained

k%}{&ﬁ(ﬁ*‘
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-~ N 2 6F APPLICATION FOR

7

To,

The Deputy Registerar,

High Court of Judicature at Allahabad,

INSPECTION

Lucknow Bench, Lucknow. X /
e
Please allow inspection of the paper passed below. Thie application is urgent/
ordinary, The applicant is not a party to the case.
= .| Whether case | Full particulars| Name of | If applicant i
, Full Desgripl - P : ‘ ppiloant is | oy
et pending papers of which{ person who | not a party rea-
tion of G Gae s ' ) report
» or Inspection is | will inspect | son for inspect-
¥ deci . . and
L ecided required record ion,
< - — order
by / N,
). MC/AI/‘Z%
Offlce
, Report
£ I ﬂ/
N tft ‘.‘v'\ﬁ Y }]—[ X '
\ N \ Order for
A \i y i Inspection
" A . .=
R | | \ -3 Y v
o~ ™ g ;,_,. N . @J/Qg
Y ot \ d K
{/) ﬁ‘}wl A ‘}%{J S ¢ f Ly | deu[y
- ‘,\,,;; N Q \ Registrar
Y %) e
N N U\ RN \]
< . b X ;o [ /1] 52
« % g N Dat
0\ Y N @ o\ 4 RLC
S Ry ~ S
TR
N
"
‘J - /}? 7 ot ey
Date Signature of applicant or his
Advocate
76/
Inspection commnuced at on 19 ' X}

Inspection concluded at

Fpect.

Inspection fee paid by the applicant

Additional

fee if any

(

j / ’367 .
@'\ M;w

(8/x 1
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s In the Hon'ble High Court of Judicature at Allsghabad
‘ 4 Lucinow Bench, Lucknow,
o P, G /(/ ")
C.M.Application No. 2 C / “of 1984
Union of India & others .. ' Applicants,
In re: Ko
5 .S?,
Writ Petition No.539 of 1982
~> " Surya Nath Chowdhari .. Petitioner
A ' Versus
<
. Union of India & others.. ) Opp.parties,
L-rﬂ;’..// d
N7
A A YA
3B

Application for condonation of delay

) X The applicants above named most respectfully

beg to submit as under:-

That in the above noted case some delay took
place in filing the supplementary cownter affidavit
to the re joinder affidavit as enquiries had to be made
from different places and verification of reéord had
also to be done., Therefore, there was delay which was
unavoidable in filing the supplementary counter
affidavit.

It is, therefore, prayed that the delay may kind-

|
1y be condoned and the supplementary counter affidavit

may be taken on record. A .
v T"»/)'/gdw

Lucknows ’ ( C.A.Basir ),
Advocate

Jan ~
Datedihug. 7 ,198k Cownsel for the Applicants.

;_————_




In the Hon'ble High Cowrt of Judicature at Allshabad
Lucknow Bench, Lucknow.

C.M.Application No. of ,1984%
Union of India & others .. Applicants.

In re: W
e {'S/

Writ Petition No.539 of 1982

Surya Nath Chowdhari ., 4 Petitioner
Versus
Union of India & others .. Opposite parties.

£y 3 o 91 , ' Application for vacation of stay order
o il

The above named applicants most respectfully
beg to submit as under:-

That for reasons set forth in the accompanying
supplementary counter affidavit it is prayed that this
Hon 'ble Court may graciously bé pleased to vacats
the stay order dated 3.2.1982 in the interest of

justice.
C.A @-\ow
( C.A.Basir ),
" Advocate,
Lucknow: . /Qounsel for the applicants,

Dated: (7 198
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In the Hon'ble High Cowrt of Judicature at £1lshsbad

4 Lucknow Bench, Lucknow,

‘ TN

Writ Petition No.539 of 1982 jj%

{ \J

Surya Nath Chowdhari .. Petitioner \

r

5

Versus
Union of India & others .. Opposite parties

£19844
AEFIDAYIT '
. 75/ 91354
MGH,CJURT

ALLAKMABAD

p Oy "a

Supplementgry counter affidavit
in reply to re joinder affidavit
of petitioner dated 23.4.1984,

) I, o R.VM1SRA  aged about S i years
‘ /" ‘ v
‘ son of Sri o welpicl.V\15vn yorking as 8ssistant

Personnel Officer, North Eastern Railway do

hereby solemnly affirm and state on oath as under:

a&/ 2e That the deponent is posted as Assistant

uQ@ Personnel Officer, North Eastern Railway Izatnagar

and has reac the re joinder affidavit and has understood
its contents. The deponent has been authorised to file
supplementary affidavit in reply to the re joinder
affidavit of the petitioner,

3. Thet para 1 of the rejcinder affidavit need no

comments .

k4, That the averments made in para 2 of the rejoin-

g  der affidevit are not admitted, It is stated that the

—



petitioner was engaged as Casual labowr w.e.f. 18.,2.75
and was subsequently given the temporary status as
Substitute line attendent in scsle of Rs.210-200 ©,
we€.fs 18.6.75 on completion of 4 months continuous
service as casual lagbour vide office order No.E/227/
VIII dated 19.4.76 with the clear understanding that
his temporary engagement as Substitute Line Attendant
is purely local and tentative arrangement and would
not confer upon him any claim for retention on the
post or seniority and he would be replsced by suitable
and trade tested staff without notice. On being
scraened by the Screening Committes and approved he
was appointed as regular temporary Khalasi in seczle
196-232 at Rs. 196/- plus other admissible allowances
vide office. order No.E/227/1/81i dated 19.11,1977.

It was further stipulated that he would be governed
by rules and regulations applicable to class IN
temporary employeces. His appointment should be
subjsct to his satisfactory work, conduct and
verification of past services, However, his services
rendered as Subsgtitute shall be countsd for annual
increment and other benefits admissible to him under
ruleg, It is reiterated that he was allowed to
continue as Substitute Casual Lebour Line Attendant
in purely local and tentative arrangement with the
clear understanding that this was a purely local and
tentative arrangement and would not confer upon him
any claim for retention on the post or seniority

and he would be replaced by suitable and trade tested
staff without notice under order dated 19.%.197%.

The averment that the petitioner having already

officiated against permanent vacant post for sbout
7 years as Line Attendant would be deemed to be
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suitable for the post in question and was not 1igble
to be reverted on the ground of unsuitability without
following the procedure prescribed under rules is not
admitted. The Railway Board's instructions are not
applicable in the case of the petitioner. Such ,%1/
ingtructions are applicable in case of only those
staff who were promoted after being trade tested
regularly and hot those who were allowed on adhoc
basis., The subject as issued under E(NG)I-32-pM-I
dated 28,4.1982, photostat copy of which ig filed
herewlth as Annexure M-1 to this supplementary counter

affidavit.

$x The averment of the petitioner thathis
sultability had already been adjusted and he was
already appointed as regular Line Attendant vide
annexure no.3 to the writ petition is against facts
and not admitted., It is reiterated that he on being
screened by the Screening Committee, was appointed

as temporary Khalasi(196-232) and not Line Attendant
as stated, Rendering 7 years continuous service

on adhoc basis can in ho way alter his promotion

to regular promotion unlsss he is trade tested and
declzred successful as required under rules. As
stated earlier the Railway Board's instructions are
not applicable to the petitioner. 1In regard to the
averment that the petitioner was not called to appear
in the trade test at any time though the trade tests
held during 1974-81 it is stated that the petitioner's
appointment as Khalasi (196-232) was regularised vide
office order dated 19.11.1977 only and thereafter no
such trade test was held till 16.10.1981. The

“‘ _avarment that the petitioner was not called for the
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trade test held on 17.10.1981 is incorrect. The
averments of para 6 of counter affidavit dated 27.,7.8
are reiterated.
: X
%
In view of the facts stated above it is denisd
that due intimation of the trade test held in 1981
was not given to the petitioner and/or he was initially
appointed appointed to the post of Line Attendant,and/
or the reversion order suffer from any infirmity, or
arbitrary and or against the principles of natural

justice °

Since the order of reversion was innocuous
/
and was not by way of any punishment‘/tm the question
of affording any opportunity o f being heard before

passing such order does not arise.

5e That the averments made in para 3 of the re joinder
affidavit are denied and in reply the contents of para
4 of the counter affidavit are reiterated.

6. That the averments made in para 4% of the re joinder
affidavit are denied. |

e That the averments made in para 5 of the re joinde:
affidavit are not admitted in view of clear provisions
of the Railway Board on the subject, The instructions

quoted by the petitioner are not applicable in the case
of the petitioner,

8. That the contents of para 6 of the re joinder

affidavit are denied. It is incorrect that the
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petitioner had no knowledge of the trade test. Rather
he was having the full knowledge and submitted his
wvillingness(Annexure 2 to cownter affidavit dateq
27.7.82). No such plsa is averred in thig para was
eéver taken at any stage and is an after thought and
purposive for the instant petition, The petitioner
submitted hig unwillingness on the ground that he

had been working on the post for the preceing 7 years,

9. That the averments made in para 7 of the re joind-
er affidavit are denied ang those of para 9 of the

counter affidavit are reiteratsd,

10.  That the awerments made in para 8 of the rejoinde
affidavit are .denied and those of para 10 of the

counter affidavit are reiterateqd,

11« That the contents of para 9 of the re joinder
affidavit are deniad.

12. That the averments made in para 10 of the re join-
der affidavit are denied,

13. That the contents of para 11 of the .re joinder
affidavit are denied,

1.  That the averments made in para 12 of the
re joinder affidavit are denied and those of para 14

of the counter affidavit are reiterateqd,

15« That the contents of para 13 of the re joinder

eees 6
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affidavit aredenied. \ ) C
\A\\ xh\(
\ )
Lucknows Deponent

‘/%/q& -
Dated ; Megmmt [ 1984

Verification

I, the above named deponent do hereby verify
that the contents of paras 1 & 2 of this supplementary
affidavit are true to my personal knowledge, thoss of
paras 3 to 15 are based on records hence belived to
be true by me, No part of it is false and nothing

material has been concealed in it so help me God.
" C
\ ' \ (.‘ »

Lucknows ' Deponent
v Seé d
Dated: A A0 1984

I declare that I am satisfied
by the perusal of the records,
papers and other details of
the case nagrrated to me by
the person glleging himself
to be Sri

is that person.

0. p-Rorn

Advocate .

v

Solemnly affirmed before me on |0 \C1 \X‘(
v 2 i

at C) a.m./g".m. by the deponent
who is identified by Sri C,A,Basir,

v

@0 o 7
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Advacate, High Court, Lucknow
Bench, Lucknow,

I have satisfied myself by

examining the deponent that
he understands the contents
of ‘this affidavit which have
been read out and’expla:‘med

to him by me,
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Copy of Beard's letter.Ne. R(NG) L 92.P I Ded. 28.04.'82

5o All GeMas. dndian Rlyse & ethals-
SUBI. RV BI04 OF BMKIOYEES FPRUMOLED AFTER
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In terms of Ministry of Rlys. letter No. B(UL&s) §5RG

§.24 dated 09.06+'65, a person who is [r smeted to officlate
beyond 18 months cannet be reverted for unsatisfactery and
appeal Rules. Thege eroersg are applicsble to thuge enp Wpyeas

whe have acquir . the prescripti®w right t. the Offfclating
post b{ virtue of their empanelment or having been declared
suitable . the gompetent authority and do not apply te
those Officers efficiating as step gap arrangement on adhec
basis and alse to those cases where the employees duly
selected have to be reverted after a lgse of 18 months
becamise of cancellation of selecti.n preceedings or du~ &e
a change Ln the panel podtion consequent to rectiflcatien
*f nistakes in seniority etc.

NeFeL:R+ in keNeM.Meeting held Wth the Rallway Eomrd
on 23/24.12.191, peinted out that cases of reversion
falling within a period of I8 months or the basis of yeneral
unsuitability shula also be covered under tha procadure
prescrived in @isciplinary & ajpecl Rules dee. cue jroc

cedure 5f De & se Ruleg showlo pe followzu in suah cuses
of reversion on the basis of yeneral upsultanility ocouring
‘ﬁm}b\ :
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In the Hon'ble High Court of Judicature at Allahabed,

. ' , ' ( Lucknow Bench ) &;;ézzgyéaigy
} '. 0.

= Civil Misc. Application N of 1984

IN-RE 37

writ Petition No{ 537)of 1982

»
".
‘EZ é;} surya Nath Chowdhari " - .+s Petitioner.
\é ' J Vse
Union of India & Others ees ohn ... Opposite

Parites.

Jpplication for condonation of delay in

filing Rejoinder Affidavit.

That due to inadvertence/mistake the Hejoinder
Affidavit could not be filed with in tiue but the
same is now ready snd being filed herewith which may
kindly be accepted and brought on record after condoing

the delay in question.

N Lucknow AT
v Advocate
DatedQ3 jy| &Y Coungel for Petiticner
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Copy of Board's letter . Ne. R(NG) L 82.PM I Dtd. 28.04.'82
ta Al Celas. dndian Rlyse & othats- “

SUBs . RaVauBlod OF EMFIOYEES FRUMOLTED AFTER
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DISCIFLINGKY ans aPlFonk HOUCEUURKE ON
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In terms of Ministry of Rlys. letter No. B(L&s) §5RG

824 dated 09.06.'65, a person who is [r smeted to officliate
beyond 18 months cannet be reverted for unsatisfactery and
Appeal Rules. These eoroers are applicasble to thuse enplpyees

who have acquir | the prescripti®e right t. thae Officlating
pos t b{ virtue of their empanelment or having been declared
sultable ;o ¢he gompetent aithority and do not apply te
those Officers efficiating as step gap arrangement on adec
basis and ales to those cases where the employees duly
selected have to be reverted after a lgpse of I8 months
because of cancellatien of selecti.n proceedings or du- &e
a change 1in the panel podtion congequent to rectiflcatien
*f nistakes in seniority etc.

NeF+I+R+ in keNeM:Meeting held Wth the Rallway Homrd
on 23/24412.1981, pointed out that cases of reversion
falling within a period of 18 months on the basls of yeneral
unsuitability shaula also be covered under tha procadure
prescrived in @isciplinary & ajpecl Rules d.e. cue ro.

cedure 5f Ds & s+ Rules showlio pe followeu 1n such cusess
ef raversion on the Lasis °of yeneral upsultanilicy oscourrng
L& Le S
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In the Hon'ble High Court of Judicature at Aallahabad,

; T 13, . =
| Yo7/ 48 e
4 V civil Miscce. Application No. of 1984 /9\\)}
I JU
o

( Lucknow Bench )

Writ Petition I

#»
[ 4
) é/} gurya Nath Chowdhari "5 -5 ... Petitioner.
",5 g v o T\]— Se
]
U‘.’liOﬂ Of. Indla &3 Otters R R e o O[);)(JS_\Lte

P F.I'l teS .

dpplication for condonation of delay in

filing Rejeoinder Affidavite

That due to insdvertence/mistake the Rejoinder
Affidavit could not Dbe riled with in time but the
sgme is now ready -nd being filed herewith which way
kindly be accepted and brought on record sfter condoilng

the delay in question.

Lucknow

Advocate
DatedQd pﬂﬁu counsel for Petitioner




—

5
3
1
3

1984,

o
X

4

84,/
HIGH Eou

AFFID

r

O}
¥
\

]

ALLAHABA

:

{

Jos

&

o

wrs

b

@

-

i) UL




b O
;.l
Y‘Y . f :_‘;
&:‘f‘ NEBR g
&Y e Vil
".i"\/f n‘a\‘,
A "« )
S( § L/

@ Ul/

Vacant post agnd the deponent was regularly a0001nted

agalnst the sald post vide order dated 19.711.77 ’(ﬂ
contained in fﬁlexure No.3 to the writ petition and
before issuing order dated 19 1177 the suitgoility
of the deponent was ad)udgﬂén< he was regularly
appointed vide Annexure No.3 to the writ petition.
The deponent having slres=dy officiated against
permanent vacant post for about 7 years as line
attendant he will be deemed to be suitgble for the
post in question :-nd was not ligble to be reverted
o the ground of unsuitability without following
procedure prescribed under Railway Servant's
(Discipline And Appeal ) Rules 1968. The order dated
9.6.65 issued by the Rezilway Board prohibiting
reversion of Railway Employees on the grounc of
unsuitability of€§taff officiating in higher grade

or post, is{féqlherewith as Annexure No. R-1 to this
fejoinder Affidavit.

contension of the Oppo

So far as the site parties

that the depconent was called for the trade test for
the post of line attendant vide notification dated
17.9.81 and the deponent dit not appear in the said
test and submitted his unwillingness to agppear in the
trade test, it is respectfully subumitted thst his
suitgbility having been glready adjudged and the
deponent having been already appointed as reguldar
line attendent vide Annexure No.3 gnd having
sucessfully rendering about 7 years coatineous

satisfactory service will be deemed to be suitable

for the post of line attendent grade K. 210-290 and




would not be liable to be reverted in view of Railway
Board's letter dated 9.0.05 contained in Annexure_k;
No.R-1. It would alsoc be important to state here i
that the Opposite parties did not call the deponent

to appear in the trade test at any time glthough they
held the trade test several times during 1974 to 1981,
It is also respectfully submitted that the notification
contained in Annexure No.1 to the Counter affidavit
was net served/made availsble or brought to the notice
of the deponent at =zny stage of time. It is actuglly
o2 letter issued from tgg,office of Divisional Railway
Mangger (Personnel),IZet lagar, addressed to signal
inspectors Izet Nagar, Kasganj,Fatehgarh with a copy
to Senior Divisionagl Signal and Tele-Cemmunication
Engineery,Izet Nggar and the same in gbtsence of its
notice to the deponent would not be tzken tQ be i

sufficiant complignce of the relevant rules applicable

e

in the matter. %$he deponent ny means of memo dated
17.10.81 contgined in Annexure No.3 to the Counter

af fidsvit was asked by Ooposite Parties Ho.3 to sign

memo in the evening of 17.10.81 while the deponent
was on duty intimating him that he has to appear in
the trade test for the post of Line Attendant on
18.10.81. Under the aforessid circumst.nces the
deponent submitted his unwillingness vide Annexure
No.2 to the Counter Affidavit and the same is fully
justified keeping in view the provisions of paragraph
7 and 16 of snnexure No.4t to the writ petition which
prescirbes atleast 15 days prier notice to be given

to a Reilway Servant for appearing in the trade test.

Even otherwise aglso the deponent was not lisble to
be reverted to the post of Khglasi in ags much gs

the deponent was never gppointed to the sald post.

".l+
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initiglly gppointed as line gttendant in scale &3
B¢ 210-290 eangat be given the scale of K., 19%0-232
pertaining to the post of Khglasi. IMoreover the ﬁ%}/
deponent hgzs all along been performing the duties of
the nost of line agttendant can in no case be given
Salary in the lower scale K, 19-232 pertaining to the
post of Khalasi on which post he never worked.
. , ; ) |

That the contents of para=6 of the Counter Affida-
-vit as stated ere not correct and denied and in reply
Ehe contents of para 7 & 8 of the writ petition are
reagffirmed as correct. The maximum period for
adjudging the suitgbility of a Ralilway Servant is

18 months and if the Railway Servagnt sucessfully

-
o

continueus to heold the post for a period of more than

\o

18 months he can not be held unsuitable and ean not
be reverted in view of the provisions of Annexurc No.
R-1. The deponent under the facts and circumstances
of the case will be deecmed to be suitable for the post
of line a2ttendant and can not be required to be trade
tested for the same.post on which he sucessfully

L
worked for g period of gbout 7 years witnout any
adverse reports. The deponent unwillingness tc appear
in the trade test was fully/;ustified for the facts

5

and reasons given in paras2 of the Rejoinder Affidavite
The deponent can not be rcverted from the post of
line attendant to the post of Khaglasi in the manner
in which he hess been reverted by the impugned contzined

in pnnexure No.1 to the writ petition.

The contents of para 7 of the Counter Affidavit
are denied and in reply the contents of para 9,10,11

& 12 of the writ petition are reaffirmdd as correct.

....6
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Y
'followed strictly and are binding against the Railway
authorities. It the unwillingness of the deponentg%a
was taken as refusal a further trade test was necessary
to be held after 6 months to give hmim agn epportunity
te qualify for the post and if such opportunity would
hzve been given anéfhe would hagve qualified the
impugned order of reverson would have been of no
consequence and avail and the deponent woul:d igve been
entitled to regain his seniority over his juniors wio
earlier qualified in the trade tests. 'Not holding trade

&est and passing impugned order that too without any

opportunity in an agbouse of power and 1is wholly

unjustified.

That the contents of para 10 of the Counter
Affidavit are denied and those of para 18 & 19 of the
writ petition are reafiirmed gs correct. The impugned
order visits the deponent with the evil consiquences
and the same could heve been passed aftér given
opportunity to the deponent. The passing of pannel
order is a quasi-judicial Act and the same can not be
allowed to be passed without even an opportunity of
hearing. The deponeﬁts gppointment on the post ¢f
line attendant was against permanent vacant post and
after about 7 years sucessful continous service the

same cgn not be considered as adhock or tentsgtive.

~That the contents of para 11 of the Counter
Affidavit in view of submissions already made are
denied and those of para 20 of the writ petition are
reaffirmed as correct. The deponentts reverson
simply on the basis of his technical refusal in wholly

arbitrary illegal.

5 ] .I.8
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Th-t the contents of para 12 of the Counter

Affidavit are denied and those of para 21 & 22 of the

writ petition are reaffirmed and correct. ﬁp.
A9

That with reference to the contents of para 13 ef

the Counter Affidavit while reiterating the contents
of para 23 of the writ petition it is respectfully
submitted that the processdure adopted by the Opposite
Darties in intim-ting to the deponent to appear in the
trade test is contrary to the relevant rules and
instructions issued by the Railway Bosrd. The deponent
% .n not be put to suffer zny loss for the faults of the

Rallway Authorities who scted contrary to the relevant

provisions applicable in the matterse

That the contents of para 14 of the Counter
Affidavit as stated are not correct azng denied and in
reply it is stated that before the impugned order could
be implimented, this Hon'ble Court stayed the operation
of the impughed order and the deponent is continuing

on the post of line attendant.

That the contents of para 15 & 16 of the Counter
Affidavit are denied and in reply the contents of para
25 of the ;;it petition are reaffirumed as correct and it
is stated that the remedy by way of representation
suggested by the Opposite Parites is no remedy as a
Matter of right and can not be construed as an
alternative afficscious remedy so as to compgre it
with the remedy which available to the denonent under
Article 226 of the Constitution. The writ petiticn
bears merit and deserves to be allowed.

Lucknow s o—
Dated :;3. Y. BY

) Q'é‘\*“ﬂv’h‘z%

Deponent

L
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the contents of para 1 to 13 of the Rejoinder

VERIFICATION

s
Ao
‘L’

the deponent Nzmed ghove do here Verify

that

Affidavit except bracketed portions are true to my

own knowledge. Nothing material has been concegled
so help me God.

Lucknow : ‘

‘Eré;er{%wq%?

Deponent.

I icentify the deponent who
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P Versus

Pettttotrer
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I'he President of India do hereby appoint and authorise Shri...Q;\. el rbdl"({”m&
A o

o n s 3w EE B8 Sie e w ai 1 ......lo appear, act, apply, plead in and prosecute the above described

suitfappeal/proceeding on behalf of the Union of India to file and take back documents, to accept processes

of*the Court, to appoint and instruet Counsel, Advocate or Pleader, to withdraw and deposit moneys and

generally to represent the Union of India in the above described suitfappeal/proceedings and to do all ~things

incidental to such appearing, acting, applying, Pleading and prosecuting for the Union of India SUBJECT

NEVERTHELESS to the condition that unless express authority in that bzhalf has previously been obtained

from the appropriate Officer of the Government of India, the said Counsel/{Advocate/pleader or any

Counsel, Advocate or Pleader appointed by him shall not withdraw or withdraw from or abandon wholly
or partly the suit/appeal/claim/defence/procceding against all or any defendants/respondznts/appellant/

plaintifffopposite partics or enter into any agreement, settlement, or compromise whereby the suit/appeal/ -
proceeding isfare wholly or partly adjusted or refer all or any matler or matters arising or in dispute therein
to arbitratioy PROVIDED THAT in exceptional circumstances when there is not sufficient time to consult

such appropriate Officer of the Government of Indja and an omission to settl> or compromise would be

definitely prejudicial to the interest of the Government of India and said Pleader/Advocate or Counsel may

enter into ghygagreement, settlement or compromise whereby the suitfappeal/proce:ding isfare wholly or

partly adjusted and in every such case the said Counsel/Advocate/Pleader shall record and communicate

forthwith to the said officer the special reasons for entering into the agrezment, settlement or compromise.
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The President hereby agree to ratify all acts done by the aforesaid Shri. . \\@""‘%\\'\‘(\.‘L\ %WA
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m pursuance of this authority.

IN WITNESS ‘"VHEREOF these presents _are duly executed for and on 'chalf of the President of
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in the Court of
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Plaintit! 7 Vil | Claiment
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Defendant < ¢ ‘\ v S WA (;( VY LJ‘/) Appellant

Petitioner

" sfend: 1 'a \ /7 m—
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Versus
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Tl etasme TV AD G oS R G T — to appear, act, apply, plddd in and prosecute the above described
suit/appeal/proceeding on behalf of the Union of India to file and take back documents, to accept processes
of the Court, to appoint and instruet Counsel, Advocate or Pleader, to withdraw and deposit moneys and
generally to represent the Union of India in the above described suitfappeal/proceedings and to do all things
incidental to such appearing, acting, applying, Pleading and prosecuting for the Union of India SUBJECT
NEVERTHELESS to the condition that unless express authority in that bzhalf has previously been obtained
from the appropriate Officer of the Government of India, the said Counsel/Advocate/pleader or any |
Counsel, Advocate or Pleader appointed by him shall not withdraw or withdraw from or abandon wholly?
or partly the suit/appeal/claim/defence/proceeding against all or any defendants/respondzntsfappellant]
plaintiff/fopposite partics or enter into any agreement, settlement, or compromise whereby the suit/appeal/ :
proceeding isfare wholly or partly adjusted or refer all or any matter or matters arising or in dispute therein ]
to ;ul)}jr:\t"‘.'. PROVIDED THAT in cxccptionulpl!"cllnlst:xllc:s when there is not sufficient time to consult
such appropsiate Officer of the Government of India and an omission to settle or compromise would b2
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate or Counsel may
enter into any agreement, settlement or compromise whereby the suit/fappeal/proce>ding isfare wholly or
partly adjusted and in every such case the said Counsel/Advocate/Pleader shall record and communicate
forthwith to the said officer the special reasons for entering into the agreement, settlement or compromise. ;
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The President hereby agree to ratify all acts dopg by the aforesaid Shri :
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n pursuance of this authority.
IN WITNESS WHEREOF these presents are duly executed for~and on behalf of the President of

India this the «sesresssosommvoons08Y OForoevigoonssion,
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[he President of India do hereby appoint and authorise Shri... .......s 25 P SRS Y & TV U
1 VB AL A AN

...... to appear, act, apply, plead in and prosecute the above described
sm/a ,pml/wmccedmo on WehaH of the Union of India to file and take back documents, to accept processes
of the Court, to appoint and instruet Counsel, Advocate or Pleader, to withdraw and deposit moneys and
gencrally to represent the Union of India in the above described su1t/appe11/pr0uuhn«u and to do all things
incidental to such appearing, acting, applying. Pleading and prosecuting for the Union of India SUBJECT
NEVERTHELESS to the condition that unless express authority in that behalf has previously been obtainzd
from the appropriate Officer ol the Government of India, th: said Counsel{Advocate/pleader or any
Counsel, Advocate or Pleader appointed by him shall not withdraw or withdraw from or abandon wholly
or partly the suit/appealfclaim/defence/proceeding against all or any defe -ndantsfrespond: nl\/dppd]am/
phmuﬂ/oppom; partizs oc enter into any agreement, settlement, or compromise whereby the suit/appealf
proceeding isfare wholly or partly adjusted or refer all or any matter or matters arising or in dispute therein
to arbitration PROVIDED THAT in ﬂccplloml circumstances when there is not sufficient time to consult
such appgapriate Officer of the Government of India and an omission to settl: or conpromise would be
dehmtcl‘rcjudicinl to the interest of the (.iovel'nment of India and said Pleader/Advocate or Counsel may
enter into any agreement, sett tlement or compromise whereby the suit/appeal/proce:ding isfare wholly or

partly adjusted and in every such case the said Counse! /Ad\ocxlc/Pleddcr shall record and communicate
lonh\\nh to the said officer the special reasons for entering into the agrezment, settlement or compromise.

The President hereby agree to ratify all acts done by the aforesaid Shri
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IN WITNESS ‘"WHEREOF these presents are duly execut:d for and on "chall of the President of
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Divisional Rallway Manager
M. E. Railway, Jzatnaoy,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL <3
Circuit Bench, Lucknow,

No ,CAT /AKG/Jud/ W ; Zf’""]"‘ date the
[

I,/ < s ! \

T.A.No,.,. /( svevvewsa,0f 1990) (T) 0
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Vhereas the marginetly moted Tases: has been transferred

by soeeasohl LGESC, L, sunder the provision of the Admini-
4 strative Tribunal Act 13 of 1985 and registered in this Trie

bunal as above, 53

e PRI e e i ey
Writhpetition NOJ AP e The Tribunal has fixed date
RN e e o D)L 1990 e v i
of the -Qourt Of e bl Sre Sy Qearimg—er—the matter,
.;.....ﬁiy....arising out of 1Y no “appearance is made
PE ordér dated............... on your-behalf by our some one
Passea byl . .o s . Y (SRR auly authorised to Act and Plead

our behglf

O .
XD “Eh

tcoooco..fonluacno‘--'oooo-oto. 4

3

54 ’ - The matter will be heard and decidec ip =your
abs®nce, Given under my hand ses] of the Tribunal this iy

“ ..0‘_:‘7‘0”).‘.0day (‘J»EI'Ql“Q;Qtl'IngQ“‘).
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL [/ /o)
ALLAHABAD BENCH W/ £ C)\
L 23-a, THORN HILL ROAD, ALLAHABAD /\\J

vvvvvvvvv

5 C\ s ’/2\\ DATED LFL "’.(ﬁ(

y
No. CAT/ALLD/JUD/ ~5 A
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WHEREAS the marginally noted case has been transferred by

MAX\\;I voy B R under the provision of the Administrative
“Q;\J ~

Tribunal Act (No. 13 of 1985) and registered in this Tribunal
as above,

-------------------- r---—-—---—ﬁ The Tribunal has fixed date
Writ Petition No. &2 8 Of | .13t~ 1988, The hearing

( : OF 19 ”2 ":I"Of the Of the matter.
COurt of ’}* \ ;“ " “gj o e

£y ¥
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, A ‘151ng out Of order d’ated
¥ passed,by
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made on your behalf by your
éfSOme one duly authorised to

- £ . act and plead on your behalf

the matt i and<deci in you » |

ma: er will be heard_-»—_,cf.:;ga decided in your absence. 0\!\“6 15’4
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- ALLAHABAD BENCH
23=A Thornhlll Road, ﬂllahabad - 211 001

FRRRR

No CAT/Alld/JudeNé o ?Jated the 2/5

AL No. of 198¢T)

Applicant's

Versus

77<§Uﬂ?jﬁ-
R Respondent's

‘%j' bS5 B \T'
(\) M\\\ " 8 \\\“‘& 4 i\ ('\\ N\ \\\r\ \5 ?\ \')\‘f } \\\i(\i f\ -«\V\ \‘ls
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Whereasﬁhe marginally noted cases has been

transferred by under the provision of

the Administrative Trlbunal Act’ 13 of 1985 and reglstﬁred
in this Tribunal as above,

it Petition No, o ibuna :
writ Petition No =z ' The Tribunal has fixed date
0ff19 A of ::Jg g 1983 The
o? ﬁr‘urt of i he‘%lng 3£ the matder. |
arising out : If no aprearance is made
of‘ff%%f\d ated ~ on your behalf by your some
assad by in{ one duly authorised to Act
and plsad on your behalf

matter will be heard and decided in your absence.,

' Given under my hand sgai of the Tribunal this
\_day of &{“ij s I989. , : :
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CENTRAL ADMII.ISTRATIVE TRIBUNAL \

v CIRCUIT BENCH LUCKNOW

=

T.As NO,1024 of 1987 (T) T
(WePo NO.539 of 1982) ' K
%5
S,N. Chowdhary epeccsoee Applicant.
Versus

Union of India & Others eesssens Respondents.

- 2501 01990

5 Hon'kle Mr, Justice K, Nath, V,C,

Hon.h;e M& K, Ohggia‘ AM o

Case is called., No one is present for the

‘@pplicant, Notice issved to the respondents on

A

2.4.,1990 is presumed to be served. Sri B.K. Shukla
appears on behalf of the respondents., Office to

issue notice to the applicant counsel by name., The
Q‘?

&ase be listed for orders on 30th August, 19%%0.

.
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T.A. N0.1024 of 1987 (T) ’
(WeP. NO4539 of 1982) x
5eNe Chf)"ldhary eccecvoe Appltcant.
Versus
Union of India & Others sescscse Respondents,
! e 30,8,1990
,{ £ Hon'ble Mr, D.K. Agrawal, J.M.
4 Hon'ble Mr, K- ohaYYa' BelMs

None appears for the applicant desprite notice.
Sri R.C. Saxena stated before us that he has not received
any instruction from the petitioner. Petition is dismissed

for want of prosecution, The interim order stands vacated.
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IN THE HON'BLE HIGH COUST OF JUDICATURE AT ALLABABAD
( LUCKNOY BENCH ) t LUCKNOW 3

WAIT PETITION NO. °  OF 1982 ,

Surye Nath Chowdhari, aged sbout 30 years,
son of Iri Reghu Faj Chowdhari, resident of
CGuarter No. T/36, Rellway Coloney, Mailéni,
Distriet Lakhimpur Kherd.

VERSUS

1. The Union of India ghrough the Generel
Hanpger, Forth Zastern Railway, Gorakhpur.

2. Uivistonel Rallway Manager, lorth iastera
Hallway, lzetnagar.

3. Chief Tele-communication Inspector, lorthgy
Lastern kum. I“m"

wee OPPOSITE PARTIES,

The petitioner named sbove most respectfully
subnits as underi-

1. That the present wWrit Petition is directed
against the order dated 28.1.1582, passed by the Opposite
Party Wo. 2 reverting the petitioner from the post of
Line Attendant, Grade %.210-290 t0 the post of Khalesd
Urede B,196-232. A true copy of the impugned order dated
26,1.1982 pussed by the opposite party No, 2 is filed
herewith as Annexure No, 1 to this writ petition,



2. That the petitioner on 18.,2.1975 was initially
appointed as Line Attendant on Casual Labour rates but
after having continuously worked for a period of &

¢ *‘, months ageinst the permanent post of Line Attendant
- / his status was changed and he was temporarily appointed
¥, Vet f, 18,6,1975 against the said permanent post of

Line Attendant in the grade of %,210.290. A true copy
of order dated 10.4.75 passed by the Assistant Engineer

is filed herewith as Anpexure No, 2, to this writ
p‘t’-tiOﬂ s

Je That the petitioner since the date of his
>/~ appeintment as Line Attendant hes been working honestly
‘J&-,}; and deligently without any complaint against his work
and conduct and his service record has althrough been
unblamished.

b, That in persuance of Annexure No. 2 while the
petitioner was given the status of a temporary Rallway
Servant in 1975 his pay wes fixed k.210/« per month in
‘} the grade of k.210-290 and since then he has been
e regularly getting his all yearly increments in the

) said grade.

S That in the year 1976 several persons holding
thee post of Khalasi (Grade k.196-2%2) and Line
Attenddnt (Crade 5.210-250) having scguired/given
temporary status in Rellway service were asked to appear

before the Screening Commitiee constituted for the
purpose of conducting the suitability test in order to
select them for their regular appointme nts on the por

in guestion.

6. That the petiticner duly appeared
aforesaid Sereening/Suitsbility Test and




SURYA MATH CHOWDMARI sse  ees PETITIONER,
VERSUS
UNION OF INDIA AKD OTHERS oo OPPOSITE FPAATIES,

#EER

s AN D E Gt

L0, DESCRIPTION OF PAPERS i PAGZ NUMBERS

e

, /4 ¥rit Petition under Article 226 of 1 e 9
Constitution of India.

2. AFFPIDAVIT oue 0 - 14

30 . ‘m 'Go san 12 - 13
{Imspugned order dated 28.1.82)

‘o mwm .Q. 2 san s ‘~ - “5

(Order dated 10.4.75 passed by
igatt, Ellmﬂ‘)

,. “mﬂ ”o ’ e see 1% = 17
Petitioner's Appointaent order
ted 19,11.77)
6. *mm lkh see éoo “‘ - 25
(Cireular letter dated 1.3.66) :
- LUCKNOWs - - { RoCo SAXKENA )

ADVOCATE
DATED! FESRUARY  , 1982. COUBSEL FOR PETTTIONIR



“«3e @
for his reguler appointment. The medical examinstion

of the petitioner wes also conducted and being declared
fit, he wes appointed as Line Attendant in the regular
manner. A true copy of the appointment order dated
19.11.1577 pessed on behalf of Divisional Sdperintendent
(Personnel) now known as Divisional Railwey Memager (P)

is filed herewith as Annexure lio, 3 to thie srit petitic

Te That after the appointment of the petitioner
on the post of Line Attendant Grade B.210290 w.e.f.
10.9,1976 in persusnce of ‘mnexure No. 3, the opposite
parties called the eligible persons to appear in the
Trade Test 80 that they could be promoted and appointed
ageinst the posts of Line Attendants in the regular
menner. The opposite parties conducted stleast 3 times
the Trade Tests on different dates but did not call the
petitioner to sppesr in these Trade Tests as his
suitability for the pest of Line Attendant was already
adjudged in the yesr 1976 and having been found fit he
was appointed to the sald post in the regular menner
vide Annexure No. 5 to this writ petition.

8. Thet the opposite parties scheduled to hold a
Trade Test on 18,10,1981 for the purpose of selecting
suitable persons for their promotion from the post of
Khalesi, Grade %.196-232 to the post of Line ittendant,
Grade &.210+290,

Fe That the petiticner was neither givean any
prior intimation regarding the scheduled date of
holding the Trade Test on 18.10.1981 by the opposite
parties nor he himself had any knowledge about the same.
¥hile the petitioner was on his duty he was simply askec

by opposite party No. 3 to sign a Kewo i the evening
of 17.10.1981 intimsting hin thet he has to appesr in



the Trade Test for the post of Line Attendant 0@
J
18.10.1%81, :

10. . That as the petitioner had no prior notice/
intimatidn that he had to appear in the Trade Test and
that too without any upperﬁnuy for preperation, he
shown his inability to appear in the said Trade Test.
The petitioner also pointed ouf to the opposite party
No. 3 thet the petitioner has already been holding the
post of Line Attendant in the regular masnner since
10.9.76 in pursusnce of Annexure No, 3 and loihould
not have been required to appear further in any test
whatsoever for the same post for which he was already
found suitable,.

1. That the opposite party No., 5 did not listen
to the petitioner snd compelled him to give in writing
that he doea not want to appear in the Trade Test for
shy reason whatsoever sgcheduled to be held on 18.10.158

12. Thet the petitioner having been left with
no option under the cirecumstences stated hereinbefore
expressed his inability for appearing in the Trade Test

and given in writing to the opposite party NHo. 3 that
he is unsble to sppear in the trade Test scheduled to b
held on 18.10,1581,
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published the instructions based on various orders

of the Rallway Soard received from time to time for
the purpose of conducting the Trade est of various
staff in sccordance with the sald instructions. A true
chpy of eircular letter dated 1.3.6€6 Lssued to all
District Cfficers end Fersonnel Cfficers of the lorth
Eastern Rallway is filed herewith as Anpexurg lo, &
to this writ petition. :

15. Thet a perususl of inatructions contained in
Annexure No., 4 clearly revesls apecifically in para 7
of the sald indtruectiuns that an employee should be

given atleast @ fortnight's notice fof the Trade Test.

16. That para 15 of the aforesald instructions
further provides thet in case & person hes failed in &
particulsr Trade Test he will be eligible to appex
re-appear for further Trade Test at an interval of not
less than 6 months. The maximun numbers of chances
which are to be given to the person concerned for
passing the Trade Test ar four,

17. That the instructions contained in Annexure
No. & no where poovide that the consequence of either
non-appearence of the person concerned in the Trade
Test or his fallure in the Test would disentitle him
to hold the poxt for which he is being Trade Tested or
he will be reverted te & post to which he wes not even
initielly appointed.

16, Thet the impugned order contalned in Annexure
No. 1 is & penal order and visits the petitioner with
the civil consequences and could not have been passed

50 arbitrarily without giving the getitioner any
opportunity of having his say in the matter before the



LG B

order in question was passed by hiz,

19. That the effect of the impugned order
contained in Annexure No., 1 is that the petiticmer
would loose the post of Line Attendent grade %.210-290
besides loosing his seniority of the ssid post end
would be put to work on the post of Khalasi grade
%.196-232 on which post he was not even initially
umzntod causing him the pecuniary loss of money in
respect of his salery.

20. That the opposite party Ne. 2 further failed
to take into account thé instructions contalned in
‘nnexure No. & specifically mentioned in para 7 end 16
that an employee should be given atleast a fortnight
prior notice for the purpose of appesring in the Trade
Test and turthrmunmmnmutm
Trade Test is to be given stleast 5 chances more to
qualify the Trade Test. in the instant case the petition
er was neither given the prior intisstion of 15 deys
for appearing in the Trade Test nor he had sctuslly
failed in the Test in question.

21, That the opposite party No, 2 acted absolutely
in the arbitrary menner in reverting the petitidner from
the post of Line Attendant to the post of Khalasi withou
considering the fect that the petitioner was already
sppointed to the post of Line Attendant in the regular
sanner in persuance of Annexure No, 3 after sdjudging
him fit and suiteble for the seald post and he could not
have been legally egein regquired to appear in the Trade
Test scheduled to be held on 18.,10.81.

. Thet the LNGNEORE TEVErsion oi the petitloner

from the post of Line Attendsnt to the post of Khalasi
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under the circumstances of the case smdunts to removal
thet too without any opportunity and the ssme is not
only against the prineiples of Natural Justice but is
alse in congrovention of the provisions of Article 311
of the Constitution of India.

23. That the petitioner having about 7 years
experience of ke unblamished service does not fear in
appesring in eny Trade Test and Lis still ready for
the same provided the same i{s considered necessary snd
he 1s given the recuisite notice of stleast 15 days
before holding the said Test.

24, That the petitioner is still holding the post.
of Line /stendant at Maileni in District Lakhimpur Kheri
and the impugned order dated 28.1.82 contained in
Annexure Mo, 1 hes not been given affect to as yet, In
case the operation of the impugned order is not stayed
the petitiocner will suffer an irrepareble loss which
¢cannot be compensated in terms of money.

25 That the petiticner feeling aggrieved and
having been left with no other alternstive afficaclous
remedy begs to prefer the present writ petition on the
following amongst the other:

(1) Beceuse the lmpugned order centained in
Annexure No, 1 reverting the petitioner from the post

of Line Attendant grade f5,210+290 to the post of

Khalesi grade is.196+232 is & panel order and the same

could not have been pensed by the opposite party Ho.
without giving any opportunity of having his say in the
ng the sald order-

satter before passl
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(1) Bacause the impugned order contained ia ™~
Annexure Yo, 1 under the circumstances of the case
amounts to removal of the petitioner from the post of
: | Line Attendant within the meaning of Article 311 of
-( the Constitution of India snd the ssme could not have

/ been done so arbitrarily.

(114) Becuuse the opposite party Ho. 2 scted

fllegally in reverting the petitioner from the post of
QR Line Attendsnt to the post of Khalasi on which post the
) petiticner wes nover appointed nor did he ever work om

the sald post,

~41»,»~ (iv) Becsuse the opposite party No, 2 totally
fgnored to consider thet the petitioner had slready
been found fit for his reguler appointsent on the post
of Line Attendsnt afger successfully quelifying the
Sereening/Test for the post in cuestion and wes 8180
declarcd medically fit as is evident from ‘nnexure No.J
end he could not have been sgein required to appear in
} the Trade Test for the said post.

v} Beceuse the opposite party No. 2 further
ignored to take into account the provisions of circular
letter dated 1.3.66 (Annexure No. &) specifically
menticned in pare 7 and 16 of the sald instructions

| according to which a person wheo even feils in the

i Trade Test gels 3 chances more to quelify the same.

{vi) Because the petitioner wes not given the

requisite notice of 15 days for appearing in the Trede

Test scheduled t0 be held on 18.10.81 gnd his refussl

to appear in the Irede Test was Justified and could
not have been considered a Valid reason for his

reversion,

.l.....lllllllIII-IIIIIIlIlIllIII-I------:;_______________v
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WHEREPORE, it is most respectiully prayed that
this Hon'ble Court mey be greciously pleased to:

{e) issue & writ, direction or order in the nature
of eirciorary quashing the impugned reversian order of
the petitioner dated 28.1.82 contained in Annexure lo. 1
to this writ petition passed by the opposite party Ho, 2
in 80 for as it relates to the petitioner.

(») issue s writ, directéon or order in the nature
of mandamus comusnding the opposite parties to trest the
petitioner still in continuous service with all benefits
of the post of Line Attendant.

(e} issue a writ, direction or order in the nature
of mandamus commanding the opposite parties to hold the
Irede Test again Af 1t 18 considered necessary after
giving the petitioner due notice for the ssme.

(a) any other writ, direction or order which is
deened it and proper under the circumstances of the
cese may also be passed in favour of the petiticner.

{e) 14 days notice may kindly be walved in view
of the urgency of the matter.

Lacknow:

Uated: February s 1982, { R.C. Sexena )
Advocate
COUNSEL FOR PETITIONE
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHARAD

( BUCKNOW BENCH ) : LUCKNOW 3

¥rit Petiticn No, of 1982
curya Hath Chowdhari ~== Fatitioner.
Versus
Unien of Indiz and nthers -=e Cpposite Farties.
E e E‘ ; ™ E ‘}! 1 x

I, Surye Nath Chewdhari, aged about 30 years,
son of Sri Raghu "aj Chowdhari, Resident of (uerter No,
1/36, failway CoBoney, Mailani, District Lakhimpur Kherdi,

G0 hereby solesnly affim and state on cath as underie

1. That the Deponent is the Petitioner in the
above noted writ petition snd is fully conversant with

the facts of the case depused to hereinder.

e That the contents of paras 1 to 24 of the
writ petiticn are true to my own knowleege.

Be That the Annexure nos. 1 to 4 are the true

copies and the deponent has compared them with their
originals.

Acknow:

L‘ﬂttd t Vebrus &y ¢ 1 482 . DC'&?‘\J& BN ;2.
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VERIFICATION \Q‘
I, thé Deponent nased above, do hereby

verify thet the contente of peras 1 t0 3 of this
Affidavit are true to my own knowledge.

That no part of it is false and nothing
matérial hes been concealed, s0 help me Uod,

Lucknows

Dated: February , 1982. DEPORENT

1 identify the deponent who hae signed .
bafore me.

ADVOCATE,

“Solesnly affirmed before me on Februsry  , 1982, at
aui./peis by Sri Surys Nath Chowdhari, the deponent,
who is identified by Sri R.C, Saxena, /‘dvocate, High
Court, Allahabad, Lucknow Bench, Lucknow.

1 heve satisfied wyself by examining the deponent that
he understands the contents of this Affidevit which
have been read out to him and explained by me.
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(8) A duore wed apsovEEIT A oW wbm;'wvf
%1} & owara wroso(210290) Fdta odafl or gt dart fatus/
vawrT b mhy R Tear arer

(9) Wy afvus aed aroso/Tem O arowo a1 Yo N gatef
&7 B owra arofo(210290) ¥ fafae oy gr T AT )
Rapar oy wrar €4

(10) o wan and wono(210-290) wrwla & ¢ %r om ¥
o7 wpeor qerhy (196-23290% sror I gemaa svd g dwrr ’
Prturs spadia 3w ahs A Pear wre € |

(1e) N foearr gard/Oida & arouo o 3 B gwdef oy
3 qurg woso(210-290) ¥ Ml adsfs av Navha dara Pear
arar ¢4

(12) o qd 3ry wed aouo darh A wanh( 19s232) ¥ ormam
&1 T dary faturs edlenare/veenT 3 mha dare faor wrer §1
i apao 3 N ¥ g @0 ) ver B w Y \

€ gv miy geafogd/vamrT 3 sgdes @ orty feor o @
goda 1,2,4,5, 12 9 sarln o, W wE Rgd oe B9 €

dod/210/ 1 /anw/M/ 1/ 1
pfafife fpg &) quad od amws srdardy ¥y ofea-

1gafugd AT

2T/ v

sgafy/ wdtea art/yEaanT)

4ol /vaawEm, sy, olen g, Diha

— saraff{es )

gddtua sdartn

7 -4 RIS
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I8 THE HON'BLE HIGH CUURT OF JUDICATURE AT ALLAHABAD.
( LUCKNOW BENCH ) & LUCKNOW 13
We PETITION NO. OF 1982

Surys Hath Chowdheari eee Fetiticner,

Versus

tnion of india and others. awe Uppe.rartiez,

On completicn of 4 months continuous i_crﬂ«
ss casual labour snd working against the permsnent posts
of Line attendents in grede 210-290 under CTCI (ACSR) IZ¥
the following Casual labour are temporarily engaged as
gubstitute Line attendants in grade 210-290 from the
dates shown ageinst each,

This is purely 2 local end tentative arrange-
ment end will not confer upon them any clim for retention
on the post or seniority. They will be replaced by
suitable and trade tested staff without notice.

B0, Hemes tation late of lete from Pay
¢ engage~ which
ment ss attained
c0L¢ T.V.
Jtatus

1. Shri f"m 1z 18.2.70 18.6.75 2"0/"
i/o Funshi Lel : -

Harli Rem Singh * 18.2.7% 18.6.75 210 /-
2. g%twtlﬁw o

: Sheo Hath FBE ‘.02075 1.0607’ 210/-
o zﬁtm Shubit g

4, Bhrd ?ié-t Mm BV 18.2.75 131\6075 210/'
5/0 Chiman Lal



{6

5. Shrd Ram Ppiti By 1822.75 16.6.75 210/ -
£fo fan Pysre

5. Shed SW lath KLR 1-‘03.” 18.6-75 210,.
S/o Raghural

sd/=
Divl, ASTT, ENCINESR/IZN,

No. E/m/“ll Dated. 19.4,75

Copy forwarded for iaforaetion and necessary
action toie-

1. CYCI/ACBR/12N 2. DAC/IZN, 3, Individual concernd
4, HC/VII (Bills)
5. Record Clerk.

izatnagar.
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IR THE HON'BLE RIGH COURT OF JUDIEBATURE AT ALLaY >

{ LUCKNOY BESCH ) @ LUCKNOW 3

WRIT PETITION NO, OF 1982

Surya Heth Chowdheri ves Petitioner.
Versus

Union of Indie end others. ess Cpp. Farties.

OFFICE OF TUE
8 .50, 393 CHLEF PERSONNEL OFFICER
| GURAKHPUR.&M! 1.’.1“60

_ ALL DISTHICT OFFICERS,
ABSTT, OFFICLHS (in independent charge),

i LS 3 i

Regs~ TRADE TE57

The instructions in this circular spre based on
the vapious orders of the Faillway ‘ovard received froa
the time to time and the decisions of the irade Test
Panel. This eireular is intended to serve 2s a ready
compondium of pulings on Trade Tests but does not in
anyway supersede the existing rullngs and instructions
on the subject. ln case of doubt or smbiguity, references
should be wusde to the opriginel orders.

2. The artisan ataff on this hailway ere n-..mé_
asi=
i) Unskilled
1) Camieskilled
11i) Desic Tredesmen
iv) Skilled
v, Highly skilleé Gr. II
vi) Highly skilled Cp. 1.



Se Hasic trades are different from senlegikliled
trades. Dasid Tradesmen are considered to be learners and
will be tested for prosetion to skilled grades when they
have acquired sufficient skill and knowledge. Gasic
tradessen will be ppovided only in those trades and
Prosotion groups where semi-skilled POsts as such exist,

b, Ho man can pass from any of the above grades to
& higher grade without passing the requisite trade test.
There will Bo.mally be no trade test of Casual Tradesaen.
vnly those casusl tradesmen will be trade tested who are
likely to be absorbed in the “allway service as skilled
artisans. The trade test of casual tradessen will be done
only with the express Aproval of the MHead of the Jesarte
Bent, who must certify thst there are no eligible stare
for trade test to that grade,

Je ‘rade tests will apply to artisen staff as
fo lows:=

i) mmmmmm
shLaigsnen o gad SRliled grade.,

A0 unskilled wopkman is eligible to be trade
tosted to the senmi-sicilled grade or to basic tradesman only
siter Re has put in three years service as an unskilled
worker {n that Eroup.

i1 g

"he trade tests will be coupled with an
exanination of service record,
i1 ¢

4 basic tradeswen/semi-skilled woprknan is
elizible to trade ‘ested only after he hes put in two
years service in the basic/seni~sk1lled grade,

iv) |

The trade tests will be eoupled with an

oXamination of service record,
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A statement of staff to be trade tested should
be prepared in form '8’ (N.L.«0.346) in triplicate. Two
coples will be forwarded to the Trade Testing Ufficer
alongwith from 'A' (N.2.0 342) in duplicate. After the
Prade Teating Cfficer has conducted the trade test;
form 'A' ghould be filled in by the officer in duplicate
This will be there cord of the results of the trade
test. To ensure that the Trade Testing Officer has
adequately scrutinised the record of trade test he
should personally score out Ltems not applicable and
initial the sume. This work must not be delegated to
any one else., Forms "A' & 'B' in duplicate will then
be returned by the rade Testing officer to the
District Officer. Foram 'A' in duplicate and one copy
of fora 'B' ghould then bYe sent by the District Officer

t9 the Secretary, Trade Test Panel, Gorakhpur for
approval.

3, Trade Test will be conducted by an Asstt.
0fficer of the Technical departzent., In case of non-
technical departaents, a techaical officer of the
appropriate departuent should be nominated to conduct
that trade test. The trade test will be supervised by
a supervisor not below the raak of an Asstt, Foreman
(or equivalent) in grade ®.355-425. In case of trade tes
to the highly skilled grades, the trade test will be
conducted by a “erlor Scale Ufficer mssisted by a
Subopdinate not below the rank of a Foreman (or equi-
valen) in grade &.370-475.

Yo Trade tests will De conducted for promotion

and for crossing the L5, as per syllabus for the catee
gory embodied in the Booklet-STANDARD TRADE 12818, 1p

respect of those categories for which no syllabyg 1a
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v) Far promotion fros akilled to highly skilled
Grade I1,

The trade test »11l e conductied as and when
vacancies are likely to arise,.

vi) Eg

The trade test will be conducted as and when
vacancies are likely +o arize.

6. ‘elaxation of the minimua sepvice conditions
guoted above can be permitted by the Trade Test Fanel only
after the Hesd of the Departsent certifies thet all eligible
men have been tested accopding t0 rules and none have
passed the trade test, In the case of unskilled workers, it
is necessary for the man concerning to have put in the
minimum qualifying service in the same group. “or exaaple,
if a gengman in transferred t0 a Wopkshop at his own
request, he will De eligivle ¢0 appear for the semieskilled
test in his geO0up only after he has put in the sinimuam
qualifying services in the workshop.

7. Staff should becalled for trade test strictly in
order of seniority ss and when vacancies are likely to
arigse. .8 far as possible only the minisum nusber of men
in strict order of senlority required for promotion should
be called for trade test so that moast of those who pass
the trade test for higher categories do not have to wait
for long for promotion to higher grade snd no panel should
be formed. A senior euployee who has failed in six months
{ron the date of the last trade test and if he pagses the
trade test he will De promoted in preference to a junior
enologes who way nave passed the trade test earlier and
say be walling for promotion.

The employees concerned should bYe glven atlesst
o fortnight's notice for the trade Test,



17. iny complaint in connection with the manner
of conducting the trade test must be made in wpiting
to the Trade Testing officer during the course of the

have passed the trade test.

trade test itself. sny appeal or representation in
cosmection with the results of the trade test will be
addressed to the Chalrman, Trade Test Panel and must
be subuitted to the Uistt, Ufficer within one month of
the date af the declarction of the results of the trade
test. The arpeal will be forwarded to the trade test
panel along with the conments of the Trade Testing
Officer and the Distt. Officer. The decision of the
irade Test 'anel on all sppeals and representations is
final and there is no further appesl.

18, A Trade Test has been set up on this lailway.
The composition of the Trade Test Ppnel i3 as follows:-
1) Chairsan ese Dye CoMoBo(W)(ExsOrricto)
2} Yember ees Uye CoBo(Bridges)(ix:0rficta

3) Secretar ces Dy Pergonnel Officer{uling)
- i (Ex: Officio) -

19. The following duties have been assigned to

the Trade Test "gneli~

i) To see that Standard Trade Tests are initially
’ prepared by each departuent to cover all

categories of semi~skilled and skilled artisan:
of that departsent,

ii) To examine the fora of these standards Trade
Tests and approve the saue,

iil) To given publickty to the approved forms of
Standerd Trade Test smongst the staff,

iv) To meet as and when necessary with the Trade
Test Fanels of adjacent railways to have
uniformity of “tandards Tests.

C‘m. Mooes
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v/
v) To pass orders on the actual Trade Test
results submitted by the Trade Testing
Officer,

vi) To deal with all disputes or sppesls arlsing
from Trade Test.

Chia TUAAR
TRADE TEST PANEL/N.JEJRLY,
CORAKHPUR,

Copy to all personnel Ufficers, H.E. Railwaey,
for information.

THADE TEST PANEL/H.E.RLY,
GURAKHPUR,
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